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8W  A. X. Gopttw: May I know the 
approximate time by which the Com
mittee will submit its report?

Shri Raj Bahadur: X think it will 
yet take about six to eight months for 
the report to be presented.

fUui Tangamani: May I know whe
ther one of the members on the Com
mittee, Mr. M. N. Gaur, is a telegraph 
operator and is recognised as a repre
sentative of the trade unions, and if 
so, whether he is still continuing on 
that Committee?

Shri Raj Bahadur: He is still on the 
Committee.

Shri S. M. Banerjee: May *1 know 
the specific items which this parti
cular Committee is considering, and 
whether revision of pay scales of 
telegraphists is also one of the items 
for consideration?

Shri Raj Bahadur: The broad terms 
of reference of the Committee have 
been publicised earlier, but 1 may refer 
) them here again. The Committee 
as to study the present method of 

operation, particularly in regard to 
picking, transmission, circulation and 
delivery of messages with a view to 
achieve an effective improvement in 
service. Then, the Committee has got 
to go into matters of staff and estab
lishment also, which might include 
standards for operational staff and 
avenues and methods of promotion etc.

Shri T. B. Vittal Rao: May I know 
when this Committee started func
tioning? If I remember aright, it was 
in December, 1956 that the Minister 
announced about the constitution of 
this committee.

Shri Raj Bahadur: The announce
ment in regard to the intention that 
the Committee should be established 
was made as far back as December,
1956, but the Committee itself was 
constituted or established, I think, as 
late as August or September, 1957; and 
the Secretariat started functioning a 
little before, that is, from 5th June,
1957.
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Shri S. C. Samanta: May I know 

whether this committee will deal with 
the jurisdiction of telegraph circles?

Shri Raj Bahadur: It will make re
commendations in regard to such mat
ters as it thinks necessary in the inte
rests of effective improvement of the 
service.
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Will the Minister of Irrigation aaA 
Power be pleased to state:

(a) whether the ad-hoc agreement 
between India and Pakistan lor canal
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waters came to an end on the 31st 
December, 1957;

(b) whether any fresh agreement on 
an ad-hoc or permanent basis has 
been, entered into after that date;

(c) the result of the recent efforts 
made by Mr. W. A. B. Iliff, Vice-Pre- 
sident of the World Bank towards the 
settlement of the Indo-Pak canal 
water dispute;

(d) whether it is a fact that the 
Minister of Industries of Pakistan has 
stated in Pakistan Assembly on the 
30th December, 1957 that Pakistan 
would agree to arbitration on the 
canal waters dispute;

(0) whether Government have 
received :iny communication from 
Pakist&n Government to that effect; 
and

(1) if so, the reaction of Govern
ment thereto?

The Minister of Irrigation and 
Power (S. K. Patil): (a) and (b):
The last agreement between the 
Governments of India and Pakistan for 
ad hoc transitional arrangements 
expired on the 31st March, 1957.

No further agreement has been 
reached between the two Governments 
for any period subsequent to the 31st 
March, 1957.

The arrangements for co-operative 
work between India, Pakistan and the 
Bank, which had formally been ex
tended upto 31st December, 1957, have 
also expired. It is understood, how
ever, that the Bank would informally 
continue to lend its good offices to- 
word6 finding a solution acceptable to 
both sides.

(c) During his recent visit to India 
and Pakistan, Mr. Iliff discussed with 
the two Governments possibilities of 
various approaches towards a settle
ment of the canal water dispute. 
These discussions have not yet led to 
any concrete result

(d) Government have seen press 
reports of a statement in which the 
Pakistan Minister of Industries and 
Commerce is reported to have said 
that Pakistan is willing to submit dis
puted questions to arbitration.

(e) and (f). The Government of 
India have not received any communi
cation on the subject directly from 
the Government of Pakistan. The 
Bank Proposal of February, 1954, 
clearly states that where two sovereign 
authorities are concerned, problems 
relating to the development of water 
resources must be solved by negotia
tion and agreement rather than by 
decision. However, in case the Gov
ernment of Pakistan agree to a settle
ment on the basis of the Bank Pro
posal of February, 1954, the Govern- 
mc it of India have already indicated 
thoir willingness to establish, if neces
sary, an appropriate procedure for 
arbitral inn disputes concerning the 
allocation of costs in accordance with 
the Bank Proposal.
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Shri S. K. Patil: That question also 
has been answered very often. The 
World Bank is only using its good offi
ces, but the solution in the main rests 
with the two governments, namely the 
Pakistan Government and the Govern
ment of India. We have said that by 
1962, when we shall be in a position to 
divert this water, we would divert it.

Shri Tyagi: In view of the fact that 
the agreements have expired and 
their terms also have expired, may X 
know whether the water is still flow
ing down the channels, tfnd if so, whe
ther the irrigation charges are made 
good?



Shri 8. K. Patil: The water still 
flows in the channels in the same man
ner as if those agreements were conti
nuing.

Shri Tyagi: Is regular payment be
ing received from Pakistan for water?

Shri S. K. Patil: The payment for 
the undisputed items is being almost 
regularly received. So far as the dis
puted items are concerned, as I have 
said in this House before, because it 
is not to be received by us, it is to be 
deposited in an escrow account, but it 
is not being deposited for some time.

Sardar Iqbal Singh: As there is no 
od hoc agreement this year, may I 
know under what provision canal 
water has been provided to Pakistan 
whrn they have not paid our dues?

Shri S. K Patil: We 1 nve got that 
old agiument of 4th M«\, 1948 All 
these (id hoc anangements v,ere in 
pursuance of that. Therefore, under 
that agnement, water continues to be 
given

Shri Hem Barua: Is the attention of 
Government drawn to the statement 
made by the Industries Minister of 
Pakistan that there can be no deadline 
for an overall settlement of this dis
pute as indicated by our Minister of 
Irrigation and Power, if India has to 
honour the principles formulated by 
the World Bank? If so. what steps 
do Government propose to take?

Shri S. K. Patil: Our attention is
drawn to every statement that any 
responsible Minister of Pakistan 
makes on this subject. We call it a 
‘deadline*—it is not a very happy 
expression; but it only means that that 
is the time-limit we have given. The 
World Bank wanted five years. We 
have extended it by another two or 
thiee years. In reasonableness, India 
cannot go beyond that.

Shri D. C. Sharma: May 1 know if 
there has been any direct negotiations 
between the Minister of Irrigation and 
Power in India and his opposite num
ber in Pakistan with regard to a set
tlement of the dispute? If not, could 
not this aproach be tried?
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Shri S. K. Patil: It is a matter of 
guess as to what could have happen
ed, but as it has happened, the World 
Bank has offered its good offices and 
we are convinced of the sincerity and 
genuineness of that offer.

Shrimati Remtka Ray: What roughly 
is the total amount due to India which 
has not been paid over the disputed 
items?

Shri S. K. Patil: I do not want to 
give any rough figure. I require 
notice.

Some hon. Members rose—
Mr. Speaker: Why should hon.

Members think that the question hour 
is the hour where every question ought 
to be exhausted? Why should they 
not make use of the opportunities for 
half-hour, one hour, one and a half 
hour, two hour and two and a half 
hour discussions’  They can always 
make an application on important 
matters I will certainly allow such 
discussion This will stand over for a 
half-hour discussion, whichever hon. 
Member gives notice I have been on 
this question for -about 10 minutes 
now.

Shri M L. Dwivedi: There are seve
ral questioners over that question. 
They should have been allowed to ask 
supplementaries first and others later 
on.

Mr. Speaker: Hon Members should 
understand me correctly. Hereafter, 
if such insistence is made, I will allow 
only one questioner’s name to appear 
above a question. Other names will 
be barred (Interruptions). I am only 
making a suggestion. I am trying to 
give opportunities to every hon. Mem
ber whose.name appears here and to 
other hon. Members. As a matter of 
fact, just now I received a letter from 
Dr. Kam Subhag Singh to the effect 
that so many other hon. Members get 
up and ask questions but the Members 
in whose names the question is put 
are left out. This is what happens 
occasionally. But every one who has 
tabled a question cannot have an 
opportunity, just refusing opportunity
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to others. With respect to an impor
tant matter, if after two or three ques
tions, there is still elucidation required,
I shall allow a half hour disruaH^i. 
Hon. Members are not using it pro
perly. That is my difficulty.

Shri D. C. Sharma: There will be 
no quorum.
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Will the Minister of Transport and 
Commanlcattons be pleased to state:

(a) whether the Government have 
accepted the recommendations of the 
Air Transport Council to increase the 
air fares and freight rates of Indian 
Airlines Corporation and also to

introduce two classes tor internal air 
travel;

<b) whether the attention of the 
Government has been drawn to the 
general feeling against increase of 
fares for Assam, Manipur and Tri
pura on account of special transport 
difficulties of the area;

(c) what are the other recommen
dations made by the Council; and

(d) the Government's decision 
thereon?

The Minister of 8tate la the Minis- 
try of Transport and Communications 
(Shri Humayun Kabir): (a) The Indian 
Airlines Corporation have submitted 
proposals for the revision of passen
ger fares on the basis of the recom
mendations contained in the majority 
report of the Air Transport Council, 
and these proposals are under consi
deration. The Corporation have not 
so far submitted proposals for the 
revision of freight rates and the intro
duction of two classes for internal air 
travel, which are being considered by 
them.

(b) The Government have seen cer
tain comments to this Effect in some 
newspapers of this region.

(c) A copy of the Air Transport 
Council’s Report on the Indian Air
lines Corporation’s fares and freight 
rates, which contains a summary of 
its recommendations has already been 
laid on the Table of the Lok Sabha 
on 21-12-57.

(d) The Report of the Council is 
still under consideration.

Shri Gajendra Prasad Sinha: Is it a
fact that passenger earnings in 1956 
and 1957 touched the maximum re
cord? If so, what is the reason for 
increasing the rates?

Blurt Humayttn Kabir: It is true that 
the number of passengers has increase- 
ed and, therefore, passenger eaialnfi




